
GOVERNMENT OF JAMMU AND KASHMIR 
DEPARTMENT OF LAW, JUSTICE AND PARLIAMENTARY AFFAIRS 

(Acquittal Sectron) Civil Secretariat 
Srinagar/Jammu 

Notification 

Jammu, the 27111 February of 2018 

SRO 110 - In exerc1se of the powers conferred by Sub-Section (1) of section 492 of 
the Code ol Cnmina1 Procedure. Samvat 1989. lhe Government hereby appoint Shri AIJaZ 
A\'.roo~ Wam. CPO and Shri. Rtya2. Ahmad Sr PO Saddar Court Snnagar as Spec1a1 PubliC 
Prosecutors ro conduct the case FIR No 51/2017 PIS Nowhatla involv~ng offences punishable 
under sechon 302 148.392 341 RPC 13 ULA(P) Act pend1ng adtud1ca11on before the court o{ 
4t Add1t1onal Sess1ons Judge Snnagar 

By Order of the Government of Jammu and Kashmir. 

Sd/-
(Abdul Majid Bhat) 

Secretary to Government, 
Department of law, Justice and Parliamentary Affa1rs 

1\o LD{ACQ)20171317-Snnagar Oa\ed .• 21 • 02- 2018 
Co;ly to the • 
I FMCipal Secretary to Government, Home Department 
2. RegiStrar General. Hon'ble High Court of Jammu and Kashmlf. 
3 Director General of Pollee, J&K, Jammu 
4 4· Additional Sesstons Judge Snnagar 
5 (}.rt:etor Prosecut1on J&K. Jammu 
~ O:rector l.Jbgauon, Jammu Snnagar . 
7 4~ Addrhonar Public Prosecutor Snnagar, for rnformahon and necessary acllon 

1 a General manager Government Press Snnagar for pubfiCBIIOn 10 the Government Gazer e 
~ SRO sec~on Department of Law. Just1ce and Parframentary Affa''1!J2 7 .S.C) 

(Ash/~ 
Deputy L.egal Remembrancer, 

oepartmvustlce & Parliamentary Affairs. 


